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CENTRAL ADMINISTRATIVE TRIB~L 

ALLAHABAD BENCH, ALI>.HABAO. 

(open C•urt) 

Allahabad this the 16th daX • f February, 2004 • 

Original Applicatien ~·· 137 •f 2004. 

H•n•ble l<lr. A.K. Bhatnagar, Member- J. 

Tejpal Singh' S/• Sri Jagga n Singh 

R/• Nand Puri C•l•ny. near Purana Kapar• Mill, 
Distt. Saharanpur. 

• ••••••• Applicant 

ceunsel fer the aEplicant :- Sri Yashwant Singh 

VERSUS 
... - - - - -

1. Uni• n •f India threugh Secretary, M'• communicatien, 
D/e Pesta, oak Bhawan. Sansad Marg, New Delhi-110001 . 

2. Chief Pest Master General, U.P. Circle, Lucknow. 

3. Seni•r Superintiendent •f Pest Offices, 
Oivisienal Office, Saharanpur • 

••••••••• Re spondents 

counsel fer the respondents :- Sri Rajiv Sharma 

0 R D E R - - - - -
By this O.A filed under sectien 19 • f Administra tive 

Tribunals Act, 19 85, the ap~licant has prayed fer a direction 

t• the respondents t o r egulari se the services ef the 

applicant •n the pest •f of Group •o•. He has further prayed 

for a i irectie n te the respondents to pay the entire wages/ 

salary ef the applica nt whatseever due upe n the respond~nts . 

2. The case ~£ the applicant in b rief is that he has been 

werking in the Divisional off ice of the Post otfices, Saharanpur 
4N~.J, -v~. ~"'ll c\ ~ 
<:J·..-k1 Pf· i"j . ~ .~;•n the pest of part-time sweeper since ·%. 09 .1991 till t o1ay. 
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~~.~~ The enly g rievance of the applica nt i s that i nspite •f 
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representations sent ts the Jepartment e n 26.06.2002, 

28 .11.2002 and 27.12.2002/03 .01.03 fer r egularisation of 

\ 

I 

~v 
• .. 

... 
.. . 

•• 



' 

1 
j 

• 

' 

.. 

• 

- ---· 

' 

I: 2 s I 

his service s. ne actien has yet been taken by the jepartmenb.. 

Learned ceunsel fer the applicant has submitted that as per 

the l etter ~ted 09.10.2003 issued by the Assistant Directer 

(Recruitement) fer Chief Pest Master General, U.P. Circle. 

Lucknew &ddrease• · ·te senier superintendent • f Pest Offices. 

Saharanpur rega rding r eg ularisatien • f services •f the 
• 

applicant e n Greup •o• pest, ne actien has been taken by 
the respondent• in this regard. 

3. Learned ceunsel fer the respendents prays fer time fer 

filing CA b ut in my •pinien the O.A can b e d ispesed •f a t the 

admissien s tage itse lf with• ut calling ~ with dire ctie n t• 

tbe respende nts te deci de the r~presentations as per rules 

within specified time f e r which l earned c eunsel f e r the 

respendents has ne •b j e ctie n. 

4. In view ef the above the O.A i s dispesed e f with 

directien te seni e r Superintendent e f Post Offices (Respendent 

Ne. 3) te decide the representati• n of the applicant dated 

03.01.2003 (Annexure - 2) in the light ef latter dat ed 

09.10.2003 i ssued by the Ass ista nt Directer ( Recr uitement ) 

within a peri•d • f three months £rem the da te • f 

c•mnunicatien ef this •rder. 

s. There will be n e e rder as t o c e sts • 

Member- J. 

/Anand/ 

• 

•• 


